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(ii) InTRODUCTION OF ANTI-DEFECTION
B

SHRI HARI VISHNU KAMATH
(Hoshangabad): May I, Sir, under
Rule 377 mention the following matter
of urgent public importance, namely
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the Anti-Defection Bill, and make a
statement thereon ag under:

During the Budget Session of June-
August last year, i€, 1077. I had
asked the Minister of Home Affairs,
Shri Charan Singh, ag to when the
Anti-defection Bill will be introduced
and he had replied gaying that it
would be brought forward as soon as
certain discussiony; with Opposition
Parties, which were then in progress,
were over,

Further, jn a booklet titled ‘First
100 Days in Office of the New Gov-
ernment’' published on 7-7-1977 and
issued by the Ministry of Home
Affairs, it had been stated on pages
8-B thereo? that “there can be no two
opinions about the need to curb the
problem of defections. The new Gov-
ernment, even as it assumed office,
made known itg firm resolve to enact
the Anti-Defection Bill expeditiously.
Government are keep to introduce the
Bill jn the current ssession of Parflia-
ment. In pursuance of this commit-
ment, broad outlines of the proposed
legislation have been finalised by the
Government and consultations are at
present in Progress with the leaders
of the Opposition Parties”.

More than nine months have elapsed
since then, but the Anfi-Defection Bill
is not yet in sight and I wanted
therefore—anqd ] am sure the House
too—would,—like to know whether
the Bill would be introduced in this
Session, which has only a few more
days to go. If, however, it is not going
to be introduced, the Government
should take the House into confidence
and tell us what the impediments in
the way are ang what ure the reasons
for the inordinate delay in bringing for-
ward the Bill. It {s hardly necessary
to stress the point that the measure
is a must—I repeat that the measure
is a must—and it is absolutely neces-
sary for the health and strength of
our parliamentary democratic polity.

PROF. P. G. MAVALANKAR:
(Gandhinagar): I staronfly support
this contention. (Interuptirons),



